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Title: Shri Ramji Lal Suman called the attention of Minister of Agriculture to the situation arising out of non-payment
of remunerative price to potato growers particularly in Uttar Pradesh and steps taken by the Government.
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MR. SPEAKER: Mr. Minister, you have to read the statement.

SHRI AJIT SINGH: Sir, the Ministry of Agriculture implements Market Intervention Scheme (MIS) for procurement of
agriculture and horticulture produce, which are not covered under the Price Support Scheme, on the request of a
State Government. As per approved guidelines, the Central Government and the State Government concerned bear
losses, if any, on the basis of 50:50 subject to 25 per cent of the total procurement value of a commodity. The basic
object of the MIS is to protect the interest of farmers in order to avoid distress sale of their produce in case of prices
falling below the economic level in the situation of glut in the market due to bumper crop. Minimum Intervention
Price (MIP) is determined on the basis of cost of production of a commodity.

The Government of Uttar Pradesh reported an estimated production of potato 102.00 lakh MT during 2002-2003 as
compared to 95.70 lakh MT in the previous year and almost 84.00 lakh MT in 2000-2001. The rate of fair average
quality potato was reported to be ruling between Rs. 138 and Rs. 239 per quintal against the cost of production of
Rs. 190 per quintal. In view of the prevailing low prices of potato, which was even lower than the cost of production,
the Government of Uttar Pradesh requested the Ministry of Agriculture to consider the procurement of potato under
MIS during the current season. | took a meeting on 5.2.2003 with the State Government at Lucknow for
implementation of MIS for procurement of potato in Uttar Pradesh. It was decided in the meeting to procure one lakh
MT of potato in Uttar Pradesh. It was also decided that 50,000 MT potato would be procured by the NAFED and
50,000 MT would be procured by the State designated agencies.

The State Government sent a proposal on 7.2.2003 for implementing MIS. A meeting was held here in the Ministry
of Agriculture on 11.2.2003 with the State Government officers. The State Government reported cost of production
of fair average quality potato at Rs. 190 per quintal. After considering the proposal of the State Government, the
Central Government sanctioned MIS for potato in Uttar Pradesh for a quantity of one lakh MT at MIP of Rs. 190 per
quintal for a period from 22.2.2003 to 15.4.2003. Out of one lakh MT, NAFED was to procure 50,000 MT while
50,000 MT were to be procured by the designated agencies of the State Government. NAFED and State agencies
have opened centres in 24 districts for procurement of potato in Uttar Pradesh under MIS. The procurement
operations have commenced from 22.2.2003.

It has been reported that the ruling prices of fair average quality potato in the market have since improved and at
present range between Rs. 200 and Rs. 240 per quintal. Since the price of fair average quality potato is ruling
above the MIP, i.e., Rs. 190 per quintal, farmers are not coming forward to offer their produce for procurement
under the Scheme. Therefore, no procurement has been made so far though the procuring agencies are ready to
procure produce brought to them.

It has been experienced that the announcement of implementation of MIS has been helpful to stabilise the market
price of potato and thereby ensuring remunerative price to the farmers.

No request from any other State Government has come so far for starting procurement of potato under MIS.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, this is not proper. ...(Interruptions)
MR. SPEAKER: Let me explain.

...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, you have stated that after this, you will allow them. Even from the Treasury
Benches, continuous interruption is going on. ...(Interruptions)
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MR. SPEAKER: It should be a brief statement.
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SHRI ANIL BASU (ARAMBAGH): Sir, | have given notice and | may be permitted to speak on this issue.

MR. SPEAKER: So far as 'Calling Attention Notice' is concerned, only the Member who has given the notice is
allowed to speak and nobody else.

SHRI ANIL BASU : Sir, | have given notice on this.

MR. SPEAKER: Your notice will be taken up during 'Zero Hour".

SHRI RUPCHAND PAL (HOOGLY): Sir, since he has given the notice, you may please permit him.
MR. SPEAKER: If | permit him, then | will have to permit one hundred more Members.

SHRI RUPCHAND PAL : Hundred Members would not ask for permission, and only one Member is asking
permission to speak on this issue.

MR. SPEAKER: 'Hundred persons' does not literally mean 'hundred' Members; it means 'many’ Members.
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MR. SPEAKER: Please, understand what | am going to speak. There have been certain practices established in
this House. | do not want to go beyond the practices. The practice has been that when the Speaker stands, the
others have to sit down. That is the first practice.

The practice in the House is quite clear. | had said that | would give opportunity during 'Zero Hour' to those
Members who had given notices for Adjournment Motions. Those notices had not been allowed by me.

...(Interruptions)



MR. SPEAKER: Please! Everybody should listen to this so that the matters become clear. Thereafter the Members
are at liberty to do what they want to.

SHRI ANIL BASU (ARAMBAGH): On Calling Attention, Sir.

MR. SPEAKER: Please listen to me. The rule on Calling Attention is quite different. | will send you the book of rules
so that you will find what the rules are.

As regards the Adjournment Motions the rule is that after the notices of Adjournment Motions are disposed of and
they are not admitted, then we go to 'Zero Hour'.
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MR. SPEAKER: Everybody's matter is important. Please allow me to complete.
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MR. SPEAKER: | am not allowing anybody to speak. When | am addressing the House Umaji, you must allow me to
address the House. Or, should | sit down?

...(Interruptions)
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MR. SPEAKER: Therefore, those who had raised the Adjournment Motion may be allowed to speak for two minutes
each. Thereafter, we will go to the Zero Hour.

When we go to other notices of Zero Hour, | will give you the first priority to speak.
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PHAN IHT WIREA1 : T8 9ga Fecayl AW ¢ |&€| (aamE)
MR. SPEAKER: | am going to give you the first priority when | come to Zero Hour.
...(Interruptions)
MR. SPEAKER: Now, Shri Basu Deb Acharia.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, everyday they behave like this...(Interruptions)
MR. SPEAKER: One Member from your side may speak.
...(Interruptions)
MR. SPEAKER: | have made up my mind.
...(Interruptions)
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MR. SPEAKER: Please talk as per rules. Take the Rule Book and talk to me.

...(Interruptions)
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MR. SPEAKER: Now, Shri Basu Deb Acharia.
...(Interruptions)
MR. SPEAKER: Hon. Members, please cooperate with the Chair.
...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, there is a serious situation in five districts of West Bengal because of
erosion...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia, this subject has already been discussed in the House.



